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the production cost so a~ to make steel 
available to consumers 41t cheaper rates '1 

THE M1N1STER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) to (c). The production costs differ from 
plant to plant due to difference~ in raw 
material costs and different product-mix, 
working conditions and capital related 

costs. 

Steps beina taken to reduce the produc­
tion costs of public sector steel plants 
include higher capacity utilisation, improve­
ment in technological proces~es and better 
maintenance and economy in expenditure. 

Pilferages from "an-house of Col1('ctoratc 
of Customs, BomtlllY 

*407. SHRI NATAVARSINGH 
SOLANKJ : Will the Minister of f JNANCE 
be pleased to state: 

(a) whether some cases of pilferage have 
been reported from the \\arehousc of (,oIlec­
torate of Customs, B0m\' n~ located at 400. 
Veer Savarkar Marg. Bombay; 

(b) if so, the total value of goods pilfer­

red so far; 

(c) whether this ",archouse is located in 
a residential locality and the \\ alcholl~C has 
since been declared "Rc~jdcntial area" from 
"General ]ndu:o,tnal area" hy Government; 

and 

(d) if so, the reasons for not shifting 
the goods from the \\arehou",c to ~ome 

industrial/commercial area? 

THE MINISTER OF STATE IN THE 
MINISTRY OF l':lNANCE (SHRI 
JANARDHANA I>OOJAR Y) : (a) No, 

Sir. 

(b) Does not arise. 

(c) The State Government had notified 
sometime back Its sanction for the change 
in use from "General Industrial" to "Resi­
dential"; but the Municipal Corporation of 
Greater Bombay is reported to have not 
taken cognizance of the change so far. 

(d) Collector of Customs, Bombay is 
making efforts to locate suitablt.; alternative 

~ccomrno\1a tion, 

Insurance Claims tor Damages caused 
during Riots in Delbi 

*408. SHRI PRIY A RANJAN DAS 
MUNSI: 
SHRI MANORANJAN BHAKTA: 

WI)) the Minister of FINANCE be 
pleased to state: 

(a) the particulars of parties which got 
more than one crOre as insurance claim for 
the damages caused due to November, J 984 
riots in Delhi; and 

(b) whether the damages have been 
scrutinised properly? 

THE M1NfSTER OF STATE IN THE 
MIN1STRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Accord­
ing to information furni"hed by the General 
lmunmce Corporation, no party in Delhi 
has been paid by any of the 4 subsidiaries 
of GJ.C., more than Rs. 1 crore by way of 
insurance claims for the damages caused due 
to November, 1984 disturbances. 

lIowever. it has been reported that the 
fire claims of Mis. Mohan Machines Ltd. 
had heen asses~ed by the duly licensed 
sun eyors and los~ assessors for an aggregate 
amount of Rs. 1.21 crores (against an insu­
rance covcr of Rc;. 4 crores) out of which 
R,\. 79.50 lalh'\ has been paid 'on accounf 
hy the National Insurance Company Ltd. 
Further rroces~ing of these claims is under 
way for the halance amount involved. 

(b) The claim was duly scrutinised hy 
the company and 'on account' payments 
made aftcr securing the requisite approval of 
the Board of Directors of the National 
Insurance Company. 

StE'PS to Check Clandestine Trade in 
~arcotits at Cochin and 

Trivandrum 

*411. SHRI MOHD. MAHFOOZ ALI 
KHAN: WiJ1 the Minister of F1NANCE be 
pleased to sta te : 

(a) whether Cochin and Trivandrum 
have heen identified as two major transit 
ports for dandesline trade in narcotics; 

(b) if so, tbe details thereof stating the 
quantity of the drugs with value soiled at 
these and other transit ports in the country 
d\)rjn~ the last one year till date a~d boW 


